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CORAM: - L

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
“JAIPUR BENCH

Jaipur, this the 13t day of July, 2010

‘OANo.323/2010 - .. -

HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDL.)

B.C.Joshi '

s/o Shri Ram Pal Joshi,

r/o 1V/3, B.S.N.L. Officers Colony, .

Housing Board, Banswara and

presently working as - '

Sub Divisional Engineer (Phones)

Office of GMTD, Bharat Sanchar Nigam Limited,
Banswara under transfer to Ajmer and . -

thereafter to M.P. Telecom Circle.

.. Applicant

(By Advocate: Shri C.B.Sharma)

Versus

Bharat Sanchar Nigam Limited through its Chairman and
Managing Director, Corporate Office, Bharat Sanchar

thwcm, Harish Chandra Mathur Lane, Jan Path, New Deihi.

2. Chief General Manager, Telecom Rajasthan Circle, Sardar
. Patel Marg, qupur :
3. Assistant- General Manager __(Pérs-ll), Corporate  Office,
. Personnel-lIl Section, Bharat Sanchar Bhawan, 4" Floor, -
Janpath, New Delhi. '
4, ~General Mcndger, Telecdm 'Dis’rﬁcf, Bharat SonchqrANigdm
Limited, Banswara.
~.. Respondents
(By Advocate: ...... )

Y



ORDER(ORAL)

_ ‘ /-
The applicant is ogg}i'ev'ed by the -impugned order dated-

- April 23, 2010 (Ann.A/1) pprsucn’r to whichﬂ qnoth'er impugned(‘brder
daied 9.7.2010 (Ann.A/10) has been passed. The case of the
qppliéanf is. that he was pc;sfed in Banswdra on 2.7.2007 which. has _'
been 'declcred» gs h.cird./difﬁc‘:UH aréc_x in .fer'ms of policy deciéio;l

' da’red‘1.7.'10.20’01' (Ann.A/2) dnd_ 23rd June, 20i0 (Ann.A-/'B). Pursuant
to ’}he éforéscid po.licy decision, the »czppliccm‘i’ w'ds required to be
posfed.oﬁ’r a placé of his clh.o_‘ilce of’re.f c;ompléﬁon of the tenur-e of two
yéors. AccbrdingI;/_, the abbli-c_ont was Trqhsferred and posted at
Ajmer vide order -da*rejd '9.4._:.2010 (Ann.A/4). Now vide impugned
order dated ’A'\pril .23,"201-(1) ie. wi’rhin_‘a'p.eriod of 15 days. the

'a;pplican"r Hds been fransferred from R.ajas’rhan ,-Telecc;m‘ C~ircle éo'

"M.P. Telecom Circle igﬁorihg the order of posting of the applicant at
Ajmer." Acc-érdiﬁé to fhé learned counsel for the gpplicon'r, su:c:h a
co;Qrse was not ,.perr-nissible-’ro ’rhé revsp.o,nder‘w’r.s. |
’2. Thé apbliécnf has -di’so -m,cxd’e' a represen"raiio'n dafe'd
28.4.20]0»(A‘nn.A/5):agqinsf_ the imﬁu.gnedfijrcnsf'er order to the
Genércl Mcnoger (Personal), Cdrporofef‘Officej, thri Path, New Delhi, -
whfch has no* béeh disposbed of go far.
3. in view of 'vy’ha’r has been stated above and the fact that.
rep‘regenfation of the opplicc;nt i§ s’ri-ll pending, | am of the yiew 1‘héi’
*ﬁe present OA can- bé' d}isposed of cf dd_mission stage with
direction” to respondent -No.1; to décidé r-e_presen’ro’rion of the -

:cpplic_qm“ (Ann.A/5) by possfng, reasoned and sbeuking order,



keeping in view the focf Thqf the dpplicdnf after serving at hard
station was entitled to be pos’red -at the place of his choiée and
such request of the oppl_icth was also accepted. and, prima-facie,
under the c:foresc-xid fdcfs_ and circumstcncég, fr_émsfer of the
applicant was not ‘jusﬁfi.ed. Till the rep’resen’faﬁ:o-n o.f-ﬂ%e applicant is
" not décidéd by respondent N.o.1, operation of the impugned order
~dated ‘April 23, 2010705. well ds relieving order dated 9.7.20](5
(Ann.A/10) sé far it relates to the applicant shall remain sfcz-yed cmd
the dpplic—on’f shall be pgrrﬁi’r‘red f_o_work at the presénf plcciﬁg of.

posting.

4. The OA shall sfdnd disposed of acéordingly at admission

stage in the aforesaid ferms.

(M.L.CHATHAN)
Judl. Member
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